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0.A. NO. 53 272000

Date of dec 1s ion

Harijan Beistl: Ne:hru Nag r, Kota Junction, Kota,

Clerk. Bhawani M&ndl, ‘Kota Dlvn.s\ion, Kota .

o8

1 Union of Indm. through
General Managar. Western Ra 1lway,

o Churchgate, Mumbal.

20 . Divisional Railway Manager,

"We-stg‘:'rr'i Railway, Kotz Division,

oe .Applicant °

ces Respondents .

Mr.Shlv Kummr, counsel for the appl icant .
Mr S .3 .Hasan, Counsesl for the respondents .

CORAM

THE HON 'BLE MR ,3 -K.AGARWAL. JUDICIAL IfiEMBER. '
THE HON ‘BLE MR «A oP JNAGRATH, ADMIN ISTRAT IVE MEMBER .

-~

V-

PER THE HOUW'SLE MR .S .K.AGARWAL, JUDICIAL MEMBER

'CENTRAL ADMINISTRAT IVE TRIBUNAL, JATPUR BE.NCH.JAIPUR’I..'}

' 24.1. 22001 -

'Hari f‘hmram Lal S/o Sh . Ghas:l. Ram, 'R/O House No.ll.-

£

- last employed on the post of Ass istant Commerc:xal

tJ

" Lea rned AICounse*l for -the apol'icant submits that

'thls O may be dec1ded/dlsp05<:d of £ by giving a

uitaaole directloa to. the respondents to decide the-

~reprasentat_ion. if - fll_cad by the applicant. .

In view of the submissions made by the’ learnedAA

counsel for the app'litmnt, we direct the ‘}:espondémt no.2

to decide the representation of the applicant, if £iled
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within a month from the date of passing of the order.
Representat ion shall be decided by a reasoned ard
speaking ‘order within two months from the date of

rece ipt of the representat ion.

The applicant shall be at liberty to approach
the proper forum, if so advised, if he feels agériewed

'"pby the decision of the representat ion. '

With the above d‘ire:ction this 0,A. is

disposed off at the stage of admission.
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(& .P NAGRATH ) - (S JK.AGARWAL)
Administrat ive Member ' Judicial Member



